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This the 18th day of april, 2002.
HON’BLE SHRI V.K.MAJOTRA, MEMBER (&)

- HON’BLE SHRI KULDIP SINGH, MEMBER (I

Smt. Sadhna Singal ' -uw Bpplicant
“VErauls~
Cirector of Estates & anr. -w Respondents
ﬁE@{ R ORDER ( By CirFrculation )

Mon’ble Shri ¥.K.Majotra. mMember =Y

Through this application, applicant has sought
review of order dated 5.3.720072 passad in 0A No.l358/2001.
A perusal of this application clearly indicates that it
is an attempt at re-arguing the entire casa, which is

bevond the ambit and scape of review. rocordingly, this

review application is dismissad, in circulation.
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